RS

S IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. No.
————/ 422/93
XS /
DATE OF DECISION 25,1,1994
Shri Amarsingh & others Petitioner
Mr .K.X.Shah Advocate for the Petitioner(s)
Versus
_Union of India & others  Respondent
Mr.N.S .Shevde Advocate for the Respondent(s)
CORAM
The Hon’ble Mr. N.B.Patel $ Vice Chairman
The Hon’ble Mr. K.Ramamoor thy s Member (A)

. \
1. Whether Reporters of local papers may be allowed to see the Judgement ? !
N\

I\/
2. To be referred to the Reporter or not ? %

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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AdV

v/s

1.

Re
[y}
(1)

Amarsingh V.
satishkumar e
Bharatkumar Be,
3zbir Hussain Ge

ashok Gurukrupal
Kantilal L.

Jaychand K.
Kenubhai B.,
Ignas Joseph.
Harisingh P.
~Sarififuadin Je.
Dhanji R
Narendra Re.
Jugdish Re
Jayaraman e
sharii Mesheikh.
Jayantilal R.
Harshadkumar Re.
Rajufata.

Mafat 1.

Gampat e
Rajesh survir.
Girdharilal K.
Firozkhan A. Pathan.
Rajendra A.

LA luri"ﬁ HAe
Arjun Ce.

Wirmal Re
MeMePztnan.
salim Miya,
Sz21lim Yusui.

ocate - llr.XeKeshah

Unicn of India,Notice to
servea throuh the
wecretary,Railyay Board,
Rail Bhavan, .

New oelhi.

The General lknager,

"Weslern Railway,

Churchgate,

3omoa Y-

¢ Applicants

De

Divisional Railway !enager,

Divisional Office,

Western RailwaysPratapnagar,

Barodae
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4. Divisional lechanical Engineer,
Divisional Cilice,
Western Railvay,
Pratapnagar,

Baroda. ¢ Respondents
OR4L CRDER
N
OO.‘B\l 422/’33
Date: 250101994
Per : Hon'ble sShri NeR.Fatel, Vice Chairman

‘Mreshah states that all the 31 aoplicants
are lssuec letters to appear at the selection test and
27 out of the applicants have alrea-dy apperred at thé test.
This is confirwmed by !ir.3hevde. In the circumstances,
“dre.sheh seeks permission to withdraw the O.Ae O.Ae stands
disposec oif as withdrawn. I: any of the unsucecessful
candidates maké?EZpre:entﬁtisn, the authorities may
consider the same on merits and in accordance with the

relevant provisions bearing on the subject.
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( KeRamamoorthy ) { NeBeHatel )

Member (a) Vice Chairman

* s *
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